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'- 25.4.94 	Learned counsel Mr J.L.Sarkar 

moves this application on behalf of 
This p iCtt'q IS ffi  
torn) 	 applicant Shri D.Chakrqborty. Copy 

f1fl:- 9i'n 

C. r .f p 	 j of the application has been served 

I on learned Sr.C.G.S.0 Mr S,li. 

List tomorrow, the 26.4.1994 

for donsideration of admission in 

presence of 19r S.Ali. 

eQlstraf (J) 
 

Vice—Chirman 

11 

• 26.4094 	List -tomorrow, the 27.4.94 for 
! considerat'jon of admission in presen- 

-f ce of counel of both sides, 

L 	 I  
f Iice—Charman 



'V 	 O.P. 77/94 

27.4.94 	Heard learned counsel MrJ.L. 

Sarkar on behalf of applicant S,ri 0. 
• 	 Chakrabort, retired Section Super- 

visor, Department of Telecom.,Shillong 

(retired with effect from 1.1009), 
- 	 Perused the statements of grievanc'es 

and reliefs sought for in this appli.-

cation. Copy of this applicatiQn is 

served on Sr.C.G.S.0 Mr S.Rli. Mr All 
0 

prays for two weeks time to get 

insturction. Time allowed as prayed 

- 	 for. 

• 	 Ilr.Sarkar submits for an order on 

- 	 the Telecom. District Manager,Shillong 

and Post master,Shillonçj not to return/ 

- 	surrender the pension and DA amounts 

• 	 of the applicant until furtherorder 
• 	 .: 	from this Tribunal. Also heard Mr AU. 

We now direct the Telecom.Distrjct 

• Manager, Shillong and Postmaster, 

Shilong(eghalaya)(responden No.3 and 

4) not to rturn the pension and' BA 

amount of the applicant until further 

orders from the Tribunal. 
• 	 . 	 ' 	 H 

Liston 17.5.194 for further 

orders. 

N 

- 	 • I 
	 Jice-Ch'irman 

C 0 py of' this order may be furnished 	 iiec 
to the counsel of the parties. 	. 

,Byorder 

K 	pg 

OWL- 
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O.A77/94 , 

ORDER 
 

• 

	

17.594,. •Heardiearned cou 	7t1r J.L. 

• 	 •j Sarkar on beha1f..piicant Shri 

P.Chakravarty. Perused statement of 
f. grievances and reliefs sought for in 

this application. 

I. 
This application is admitted. 

1 Issue notice on the respondents under 
I. Registered Post. Learned Sr.C.G.S.C. 

Mr $.Ali receives copy of this appli- 

cation and prays for six weeks time 
to file counter. Time allowed as 

prared for. 

. 	 ... 	 .. 	 . 	 . 	 . 	

•' S  

List on 12.7.94 for counter and 
• -. 

further orders. 
Heard Mr Sarkar on the interim 

t .  relief.prayer. Also heard Mr Ali on 

this point. The application is against 

order of recovery of an amount of 

• Rs. 36,000/- from pension relief. 
Mr Sarkar submits that on revised 

• calculation the respondents have fixed  
recovry amount at Rs.23,400/- which 

( ta1lies with the figure stated. in the 

application, Document in this regard 
• 	

•...: 
issued 5by the Telecom.District Mnager 
Shillong has been filed, 

Upon hearing counsel of the 

parties and considering facts and 

circumstances it is ordered that an 

amount of Rs,300/-P,M;elief 
 

shall be. 

deducte 	from the DA 	on 

pension of the applicant5 	until 
S  

• . 	 ,. 
further orders. from the Tribunal. 

Copy of the order may be 1 	. 
List at Shillong on 7.6.94 as 

furnished to the counsel o' prayed by counsel of the parties for 
the parties. 	 S  • ia orders, if any. 

Infrm all concerned, 	r 
By.. ORDER  . 5 

Vice-Chairman 

H. • 

acs . 	 S 	Menber 

AAe 
c)rcc7ç: 



L)... 	77/94 p 
\ OFFICENOTE 

ORDER  

_______ • 

Learrid counsel 	r JaL.rar 

£L4A 
jh:LIionçi) arid Mr MaChonda is e pctc 	o h-a 

present from tomorrow, 3r.CV-.0 Jr 

• •. 	: 	

•: 	
: All is prs.nt. 

journed. 

List on 9 	9rn6.i94 

con3derat2on cina ¼).ecr/ 

vi 

T •' . 

I .  

• 	• 	 •" . 

9.6.94 tounsel of the parties submit 

or short adjournment, 
I  Adjourned. 

H 

1. 	: 
.; List on 30.6.1994 for order in 

. 	 • 	• 

presence of counsel of both sides. • 	
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Q.A.No.77/94 

oFFIcE NOTE 	 ' DATE 	 OflLIRT'S GWER 	 - 

-- ------- ---- ----t 

	-------------------- 

' 30,.94 	This application is taken up 

• 
for hearing and disposal. Heard learned 

counsel Mr J.L. Sarkar on behalf or the 
• applicant, Shri 0, Chakraborty. Also 

• . 
	 heard learned Sr. C.G.S,C. fir S. Au' 

on behalf of the respondents. The 

applicant retired on 1.10.1989, but 

continued to occupy the quarter for 24 

months (From October 1989 to aeptember' 

,t 1991) including foui' months to which he 

• was entitled to occupy after. retire-

ment on terms as were before retirement, 
. 

	

	 Unauthorised occupationwas for 20 
months. The respondents initially 

' fixed tdamage charges for the unautho-
rised !period  at Rs.36 9 000/-. Subsequent- 

'. ly,.it was recalculated/corrected to be 
• 	., 	 Rs.23,4b0/-. Mr Sarkar submits that the 

tapØlicant is a retired officer and 

•greathadship would be caused if such 
t •a huge amount ,iE recovered or is 

• 	. 	 . 	 ordered to pay. 

Considering, the facts and 

, pircumstances we direct the respondents 
I 	

to realise/recover penal rent for 20 

	

• 	. 	 . 	I. 

months at the rate double the normal . 	
' standard rent plus other service 

chrges. The respondents shall 

calculate the amount accordingly within 

I 45 days from the date of receipt copy 

• 	€I: 	-'P 	 of the orde;, andth,en realise/recover 
t that.amount frorfl the applicant less the 

• Lj , . c 	 amount already deducted/recovered/ 
ujthh].d from the DCRG and or'i the basis 

'. of the order dated 17,5,1994 
. 7 

• 	This application is disposed of 
,with the above order. 

I 	. 	 I 	 . 	 ,• 

Inform all Concerned. 

Copy of the order may be 	' 
the counsel for 	 Mern'ber 	 V1ceC"hainan 

ll 
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